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DR. DEEPTI MUKESH,  
HON’BLE MEMBER (J) 
 
For the Applicant  : Mr. Shashank, Adv.  
For the Respondent  : Mr. Hardik Bedi, Adv.  
 
     

ORDER 

Learned Counsel for the corporate debtor appears on receiving 

advance notice and seeks time to file Vakalatnama and reply.  Let 

the Vakalatnama be filed within three days and reply within three 

weeks since the learned counsel requests longer time stating that 

one of the directors of the corporate debtor has expired and there 

is bereavement in the family. Rejoinder within one week thereafter. 

The copies should be served in advance to the other side.   For 

further consideration on 03.10.2018.  

                       Sd/- 

(DR. DEEPTI MUKESH)  
Mukesh              MEMBER (JUDICIAL) 
 


